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4 27~6-943 Hon, Mr. Justice B,C,Saksena- V.C,
Hon, Mr., K. Muthu Kumar- &M

Learned counsel for the petitioner sseks
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l2: 7494 Hons Mr, Mgharaj Din, J.M.
Hon, Mr, V,K, Seth, AM,

The applicant was appointed as 3 Garden
Attendant, Jhansi Fort, Jhansi and he is still working
there and stated that the Pay for the perlod%a'§87 to
185,88 has not been paid to him. He has also alleged
that his salary from November 1990 to July 1992 has not
been paid, The applicant has submitted a representation
dated 1,10.91(Anexure A-1) which is still pending for
disposal, The applicant hgas sought re lief that the respo=
ndents be directed to dispose of his representation regard-
ing nonepayment of salary. It is to be mentioned that the
representation was submitted on z@x 151091 and the appli-

cant has also claimed the salary upto the period of July




s

1992 which is not covered by the said
representation, The representation which "
is sought to be decided is dated 1,10,91 ; "‘r%‘

whereas, the application in this Iribunal has

been filed on 20,6,94 which is obviously barrtﬁ

by limitation. The OA is dismissed as barred
by limitation in limine,
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